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O R DER

D.'Purkayastha, JM

Mr. Bag, learned advocate appering on behalf of the
applicants/official respondents submits that the official respondents
have complid with the order of this‘Tkibunaltby setting aside the
impugned order inv&lved in ‘this case and the original applicant has
been, given the benefits of the judgment by an order dated 24.4.2000
bearing No.F.12-6/92/CH.Desk/A&A iésued by the Secretary to the Govt.

of India and the appellate authority, (Annexure 'X2'). Accordingly
the MA is disposed,
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